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1. ORIGINAL APPLICATION No': -————E?—--(—//—(—é:-/ 2009

2. Transfer Application No | —/2009 in O.A. No.---=-===-===----

3. Misc. Petition No : ;----_';_g;./zoog in O.A. NO.-~---==-tm=-m=n-
4. Cohtempt Petitiqn No :'-----‘---"-_/2009 in O.A. No.—; ______________
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6. Execution Petition No‘ : --------—ii-/.2009 in O.A. NO.-=--===-mmmmeemum
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N CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH, GUWAHATI:
Q.A. Nos 245 of 2009
Date of Decision : 27.11.2009
- Miss Jili 4Deka ' .
...................................................................... Applicant/s
Mr. M. C. Deka
eeerertestersestestertttttatattenettanesantttseatetnrnserarnerronncerann Advocates for the
‘ Applicant/s
- Versus - |
U.O.l. & Ors. _
resretessrepienresetsesaerestansanesanane cseestiitareenistaesrierane Respondent/s
Dr. J.L. Sarkar, Railway Standing Counsel
eesesarstreesesestereestastssnssaresernrertssseressrnsrassenersrrsrate Advocate for the
: ‘ Respondents

HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER {A)

1. Whether reporters of local newspapers may be dllowed:

- toseethe Judgmentg Yes/y(
2. Whether to be referred to the Reporter or not 2
Yes/Mo
3. Whether their Lordships wish to see the fair copy
of the Judgment 2 _ _ | Yes/bt(




O.A. No. 245 of 2009

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI :

Original Applicafion No. 245 of 2009

DATE OF DECISION: THIS, THE 27" OF NOVEMBER, 2009

HON'BLE MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

- Miss Jili Deka

Daughter of Late Hema Ram Deka

Resident of - Pub-Guimari

P.O. - Pub- Guimari

P.S. - Kampur

Distiict - Nagaon, Assam.
e Applicant
. By Advocate: Mr. M.C. Deka '

-Versus-

1. The N.F. Railway
‘Represented by the General Manager
Mdligaon, Guwahati
Pin - 781011, Assam.

2. The General Manager (Persond)
- N.R. Railways
- Mdligaon, Guwahati
Pin-781011, Assam. .

3. The Divisional Railway Manager A
- N.F. Railway, Lumding
Pin - 782447,
...... Respondents

By Advocate: Dr. J.L.Sarkar, Railway Standing Counsel.

Koo

Lo

ORDER[ORAL)

: MR MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

L - The policy of the state is laid down in the dictum
- "INTEREST 'REPUBLICA” UT SIT FINIS LITUM”, that law suits be not

| profroéted,' otherwise great oppression might be done under the

-
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0O.A. No. 245 of 2009

colour and pretence of law. Having regards to the facts, it was
thought fit to adjudicate the issue at the odmis§ion stage only as

such | proceed to decide the OA on maerits.

2. The solitary issue raised in this O.A. relates to the grant of
X-gratia family pension to the _daughter of the deceased,

consequent upon the demise of her mother.

3. 1 find from.records that the Applicant made iwo
vrepresentoﬁbns in this regard i.e. first on 25" April 2005 and next on
29" May, 2009. Both the representatfions were made before the
Divisional Raiway manager, N.F. Raiway, Lumding. it was stated in
the. said representation that the mother of the Appﬁcom‘, Sayndhi

- Deka received the pensionary benefit of her father, granted by the |
N.R.,' Railway authority vide No. LMG/PEN/Ex-grafia/Engg/20 dated
07.08.1999. Subséquent to the demise of her father late Hema Rom
Deka, the mother of the Applicant managed her livelihood with the
‘monthly pension ond the Applicant being the only ‘unmaried

~ daughter had to remain with her old and ailing mother during her

| life time. Her three brothers wereu separated from mother during her

mother’s life time.

4, Reliance was placed on the office memorandum dated

o .6*h'8eptember, 2007 issued by Ministry of Personnel, P.G. & Persion,

Depoﬂment of Pension & Pensioner's Welfare by which the scope of

family pension extended to unmarmied daughters of the Central _,
5/‘
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0O.A. No. 24502009

- ‘Govemment Servants/Pensioners even after attaining the age of 25

~ years.

5, | Dr. J.L. Sarkar, leamned Railway Standing counsel argued
that in the interest of justice, fhe claim of the applicant need to be

examined in the light of the aforesaid circular.

6. 'l have heard the rival submissions. Respondenf No. 3 is

~ directed to examine the plaim of the applicant in the Iight of

- aforesaid circular. He is required to decide this issue by a speaking
- order within a period of _’fhree months from the date of the receipt o 4 -

copy of this order.
7 - O.A. stands disposed of accordingly.

8.  Free copies of this order be supplied to the advocates of both

the parties.

Sumar Chaturvedi)
Member (A)

/pb/
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* ' § DISTRICT - NAGAON|

h
Guwahati BenC
| T NS

IN THE CE LAMINISTRATIVE TRIBU
GUWAHATI BENCH: GUWAHATI

ORIGINAL APPL!CA';I%iON NO. 2(7 {2009
Miss Jili Deka
. Applicant
-Vs —

The N. F. Railways & Ors.
_ .. Respondents
SYNOPSIS

The brief fact of the case is that the applicant’'s father Late Hema

Ram Deka was ari employee of Railways who died on 1.10.1987. After the

~death of her father Late Hema Ram Deka, the mother of the applicant namely, '

Sayandhi'Deka, being the legal heir received the pensionary benefit of her
father. The applicant all along remained with her old and ailing mother

,Iookingi after during life time as the adult brothereseparated themselves in

order to make their own livelihood. So, the applicant has not been married and °

due to advanced age she has no desire for future marriage. The mother

of the apphcant Sayandhi Deka expired on 2.3.2005 due to old age ailment

and- since then she has become quite helplessij0 want of support from any -

, ‘other person:

“In the meantime, the applicant submitted representatlon before the

concerned authontles on 25.4.2005 with an affidavit to substantiate her claim
lf'or.-' getting pension in absence of any other unmarried daughter of the

;deceased employee Late Hema Ram Deka. Finding no response from the

-authority the‘applicant_hés submitted another representation on 29.5.2009. But

" the authority has not considered her representation  uptill now. Hence this -
'.application.

Filed by

- Date agaoq, | | - Mol bey

(Miss Monjuli Dev)
Advocate
- Gauahati High Court
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¢ DISTRICT - NAGAON

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,  guwaheti Beneh
- AR S IRE!
GUWAHAT! BENCH: GUWAHATI
ORIGINAL APPLICATION N0.24 S /2000
Miss Jili Deka
.. Applicant
-Vs -
The N.F. Railways & Ors.
.. Respondents
INDEX
Sl No. PARTICULARS PAGE No.
1. The application | 1t0 &
2. Verification : +
3. Annexure -1 copy of the order dt. 7.9.89 g -9
Granting pension’
4.  Annexure —2 copy of the death certificate - 40
5. Annexure -3 Copy of the representation dt. 11 -13
25.4.2005
6. Annexure -4 Copy of the representation dt. _{LL( - 15 X {4
29.5.2009
7. Vakalatnama
Notice
| | Filed by
Date ' A }{:_ﬂﬁw beow -
‘ (Miss Monjuli Dev)
Advocate '

Gauahati High Court
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DISTRICT - NAGAON

1.10.1997

4.10.1997

2.3.2005

25.4.2005

29.5.2009

Date

._ coemrerrm ]|
_ {Central Adminigrsiive »
| SR venarEa
96 WOV 2009
" Gﬁwalnati Bench

4

IN THE CENTRAL ADMINISTRATIVE TRL&UN/%L, W@Q
GUWAHATI BENCH: GUWAHATI S

" ORIGINAL APPLICATION NO.Z 9)72009

Miss Jili Deka
.. Applicant
- VS —

The N.F. Railways & Ors.‘
.. Respondents

LIST OF DATES

The applicants father Hema Ram Deka, Pensioner of the
N.F. Railways died

The applicants mother namely Sayandhi Deka received

pensionary benefit.
The applicant's mother Sayandhi Deka expired.

The applicant submitted representation before the authority

for pensionary benefit on death of mother.

The applicant submitted another representation for

pensionary beneﬁtA but without any action.

Filed by
Morilé Bio

(Miss Monjuli Dev)
Advocate
Gauahati High Court
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DISTRICT - NAGAON
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, -
GUWAHATI BENCH: GUWAHATI %Q
ORIGINAL APPLICATION NO.Z 7 5‘/2009 ﬁ
7 %
Miss Jili Deka
.. Applicant O
-\Vs -
The N. F. Railways & Ors.
.. Respondents
DETAILS OF APPLICANT -
Name of the applicant- 1. Miss Jili Deka
daughter of late Hema Ram Deka
Resident of- Pubguimari
P.O. - Pub - Guimari
P.S. - Kampur,
District - Nagon, Assam.
... Applicant
Designation and office - Daughter of deceased employee i.e. Hema Ram

Deka, Gangman/ jid N.F. Railways
Details of Respondents
1. The N. F. Railways,
Represented by the General Manager,
Maligaon Guwahati,
Pin—-781011, Assam.

2. The General Manager, (Personal),
N. F. Railways,
Maligaon, Guwahati — 781011, Assam.



N.F. Railways, Lumding,
Pin- 782447
.. Respondents.
'DETAILS OF APPLICATION -

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION

IS MADE. _
This application is made for pensionary benefits on death of mother

of the applicant who was granted retrial benefits on death of father of the

applicant.

2. JURISDICTION - ‘ oo
The applicant declares that the subject matter of the application is

within the jurisdiction of the Hon'ble Tribunal.

3. LIMITATION .. .
' The applicant declares that the application is within the period of

* limitation under Section 21 of the Central Administrative Tribunal Act,

1985, the prayer is for pensionary benefits.

4. FEACTS OF THE CASE -

4.1. Thatthe applicantis a citizen of India and as such is entitled to all such

rights, privileges -and protection guaranteed by the Constitution of India.

4.2. That the applicants %a_:t'her namely late Hema Ram Deka was an employee
of Railways who died on 1.10.1987. After the death of her father Hema
Ram Deka, beeﬁnathe legal heirs the mother of the applicant namely,
Sayndhi Deka received the pensionery benefit of her father, granted by
the N.F. Railway authority ' vide order No. LMG/PEN/Ex-gratia/lEngg/20
dated 7.9.89. ’

Copy of the order granting pension is enclosed

as Annexure -1.




{ 43

4

4.

4.

4

5.

6.

- 3-

That your applicant begs to state that her father Late Hema Ram Deka
was working as gangman and after his death on 1.10.1987 his wife Late
Sayandhi Deka, mother of the applicant received the pensionary benefits

w.ef 4.10.87.

That the applicant begs to state that she was looking after her old and
ailing mother when she was alive as her three adult brothers separated
themselves from the mother in order to make own livelihood. So, the

applicant has not been married and due to advanced age she has no

desire for future marriage.

That the applicant begs to state that her mother Sayandhi Deka expired
on 2.3.2005 due to old age ailment and she has become quite helpless

and now she has been facing great difficulties to make her livelihood for

want of support from any other person.

Copy of the death certificate is enclosed

as Annexure - 2.

That the applicant begs to state that after the death of her mother she

submitted a representation before the concerned authority  with an

ey

75‘fidavit to substantiate her claim for getting pension. There is mogthakc

O\
§ -§ fo gunmarried daughter of the deceased employee Late Hema Ram Deka.
g &5 /
- é‘?’("\ / Copy of the representation dated
' &
~  F i 25.04.2005 is enclosed as Annexure - 3
g ‘b'. .

alongwith a copy of the Affidavit.

That the applicant begs to state that she has been :residing in a remote
village with problem of communication and no favourable action taken yet
by the authority . So another representation dated 29.5.2009 has been

submitted to the authority for releasing the pension.

Copy of the representation dated
29.5.2009 is annexed herewith and

marked as Annexure 4.

/5t C}Ab J)‘Qkog'..
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5.1
5.2

5.3
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5.5.

5.6

5.7
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That the apphcant has come to know that provasmﬂ%ﬁhgyeﬂbeeﬁ” made by
the Government of India to grant perSionery benefits to unmarried
daughters irrespective of age limit. So, the prayer made by the applicant

for granting pension is genuine and legitimate.
.That this applibation has been. made bonafide and for the cause of justice.

GROUND FOR RELIEF WITH LEGAL PROVISION:-

For that the applicant is entitied to ex-gratia family pension as her parents

were pensioners of the N.F. Railway.

For that deceased mother of the apphcant was granted pensuon by the
N.F Railway till her death and the last pension was drawn on 9.11. 2004.

For that it is the liability of the Respondents to pay ex-gratia /Family

Pension to unmarried daughter as per rules whenever become due and

_ payable.

For that the respondents have not taken any action on the representation .

- submitted by the applicant claiming ex-gratia/family pension.

For that non-payment of ex-gratia/ family pension and pensionery benefits

has caused undue hardship to the applicant.

For that pension and pensionery benefit is the property of the
employee and as such the authority can not deprive the employee from
the due benefit of the employee’s property and the applicant being the
Legal heir (unmarried daughter) is entitled for the benefit. |

For that non-payment of pension and pensionery benefits is violative of

" Articles 14,‘16 and 21 of the Constitution of india.

For that claim for ex-gratia family pension and pensionery benefits is a

constitutional right of the applicant.

TMass 4K o
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DETAILS OF REMEDY EXHAUSTED -

’i‘i\"&\‘\h&‘(_” U
The applicant begs to state that there is no other ‘Leméd\]f’(ﬁcTer any rule.
However, the applicant submitted representations which is not disposed of

till date.

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT -

The applicant further declares that she has not previously filed any
application, writ petition or suit regarding the matter in respect of which,

the application has been made before any court of law or any other

. authority or any bench of the tribunal and/or any such application, writ

petition or suit pending before any of them.

8. RELIEF SOUGHT FOR -

8.1.

Under the facts and circumstances of the case the applicant prays
that your Lordships would be pleased to issue notice to the respondents
to show cause as to why the relief sought for by the applicant shall not be
granted, call for the records of the case and on perusal of the records, and
after hearing the parties on the cause that may be shown , be pleased to

grant the following relief(s).

The ex-gratia/ family pension and pensionery benefit including any other

reliefs should be fixed as per rules and make payment thereof.

9. INTERIM RELIEF PRAYED FOR -

In the interim, it is also prayed that pending disposal of the Original
Application this- Hon'ble Tribunal may be pleased to direct the
Respondents authorities to pay family pension to the applicant for the

interest of justice.

T MAsS AR D o

&



10. This application has been filed through advocates
1. Miss Monjuli Dev
2. Miss P. Deb, Advocates )
3 My M.¢- Deto. Ahonds

11. PARTICULARS OF THE |.P.O.

(i) LP.O. : 39G 417327 for Rs. 50/-
(i) Date of Issue - 12.07.2009 '
(i) ~ Issued from : GPO Guwahati
(iv) Payable at: GPO , Guwahati

12. LIST OF ENCLOSURES -

As per index.
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VERIFICATION

I, Miss Jili Deka, daughter of Late Hema Ram Deka and Late Sayandhi
Deka, residr-;nt of Village and P.O. Pub- Guimari, Chaparmukh, P.S. Kamrup, in
the district of Nagaon, aged about 41 yearé say thatA | am the applicant of thé
above case and put my signature and accordingly , | verify that the statements “
made in paragraphs 1,2,3 are true to my personal knowledge and those

made in paragraphs 4,5,6,7 and 8 are to my legal advice andthat| have not

suppressed any material facts,.

And | put my signature in this verification on this ,?;\ﬁ,f“*’the day of

Novac$2009 at Guwahati.

M ‘éxb Delka .
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Office” of the Divisionnl A/Cs
Officer -
NJ.Fs Rly . Lumdi:h.g,

" No Lm g/P Pn/ Ex- grnt:r_ a/En f“g/ 80
Di 7"9""89 ® { '

'I‘o‘ )
The Manager:
State Bank of Ind_la

Raha Branch
of Nagaon.,

Dear Sir,
Sub :- Ex-gratia Payment of

' Sut Scyandhi Deka W/O' Late

Hema Ram DeK? Ex G/man Jic'i

"Ref :- This Office Ex—gratla Payment Or&er
e, ng/Pen/F‘x—gratlm/Engg/SO T
dt. 10.6,89. / |
- Kindly read savings Bank Jc M. D/ 28/ 2650 1113t@ad of 2103
,wmngly shown in the above quoted payment order as per
'aeclmr ation by the party. The office copy and pensioner's copy
have been cerrec’ced as per Pensioners poeal Arrainge to _
‘make pﬁymcnt to the pensioner ouoly cormctlng all the paﬁeru
on the euthorities of this letter. ‘ ‘
Thonking you. o o
| Yours faithfully, .
8d/~- Divisional Accoun€e Officer
N.F. Railway, Lumding.
' Copy to Smt Say andhi Deka., Vill & .
: P;0s Pubgarimari PIN. 782425 ' '
Dg. Nagaon for information pl. She is requested to produce

~ this letter to the Bank Manager et the time of drawing
the first puymen’t of X«[.,I‘Ttla qument :

Sd/ - Divzi.siox &l Acceunts Offlcer
N.F. Rai lway, Lumding.
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- or.re- mamage whichever is earlier.
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till his/het death
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Divisional A[Cs Officar
N. F. Riy. Lumding
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IForm No. 0
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S No.0 (071023

T 8

GOVERNMENT OF ASSAM
(S HEFI)
* DIRECTORATE OF HEALTH SERVICES
(=g Rt I HPFPIET)
CERTIFICATE OF DEATH 2
(ToF el +fa)

ISSUED UNDER SECTION 12/17 of the Registration of Birth and Deaths Act. 1969,
(T aE e MG TN Shud T 1%/ WY o)

This is to Certify that the following mfommlmn has been taken from the ariginal record of Death

which is in the mv\\tu (O XXORLL. ..o Registra-

tion uni Yol District ..~ ??W . of the Statc of Assam. :
33K s St a7 (@ R FRé oy e aER femiR Y7/

(TATIE (TR T TR (53 AGA I TerEaa 2 MRS

w2 TR

NAIC FATST o vssscerees s sssens

NG L AP Y B

Date of Death /597 ©fA ... 088505 ...

Place of Death /483 7 v ';P R®o.. 7 4

Registration No, (2B TR e

Date of Registration No Joghma sifé RE- Z“Of

Name of F’uhm/l\/loti‘m/ﬁu/xmnd M Ay M@u

(ffg /T /AT <) Signature of issuing authority /
@id Fa AT 53
Designation /
DdlL/Cﬂf‘J’l AN
Seal/cat 'a?uiihhmo :

Anrexwe 2

No disclosure shall be made of particulars reguding the cause of death as entered in the Roegister, Sge |1m\|km 10 Scmon 17 (1

!
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The Divisional Rly.Manager (P
N.F.Railvay,lunding,.

\
v - 7 1uw3"ha
SUBs - PRAYER FOR GRATING THE EX-CRATIA PEVSION.rendl
 INSTEAD OF MY MOTHER ,IATE SAYANDHL DEKA S
E.~GRATEA PEVSION ER NO. LMG/P BV /EX=GRATEA/
N GG/80 OF 7-9-89 SAVINGS BARK A/C NO.
D/28/2650 RAHA ,STATE BANK OF INDIA,

sir,
" %ith due respect,I beg to state the following

few lines for favour of your kind consideration and
sympathetic order.

Tha t Sir, my mothe r Late Saymdil Deka w/0
Ine Hema Rem Deka who was an Exwg/man/under PeW. I/

' JID/ had been recelving ex-gratea pension re gularly

till gOOh and the lact paymsnt wac dravn by her on
9w 11~0k .My Mother has been expired on 2=3«1005. due
"to her old age. : A : '

That Sir, I havs three brothe:e and they have
been seperated from me after thelr marriaze.Since

then,I was living with my mother with the little e e

"amount of the pension.,

That Sir, I have not been married yet and no
desir> for future marriage due to my old age.Now,
on my part it is become very difficult to alive nfter
my nother®s death,

Therefore,I pray your kind honour to pay me the
Ex-gratea pension instead of my mother for which act
of your kindess,I shall be ever grateful to yoifs

Yours faithfully,
Miss AL pelaa
(MISS JILI DEKa -)
VILLe &Ps0.PUB=GUIMRI

P.S KAMPUR,
DIST.NAGAON $ASSAM.
PIN-782425.,

NB- An affidavit iis this connection is submitted
along with the application.
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Advocate, (N)

" ‘of village and P.O. Fub Guimari, Mouja Jarabari, P.s.’

;f’Z,Thaf my mother Lt.SayandhiVDeka vwife pf late Hema Ram
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Fiss Jili Deka D/o.Late Hema Ram Deka resident :jg 3

“'Kampur, in the district of Nagaon,Assam, do hereby
solemnly affirm and declare as follows:~' '

;l.That my present age is 37 yeéxs.?his is true tc‘the'
“best of my knowledge deiief and information. - -

N A

' Deka was expired on 2-3-05 at Pub Guimari in our :
- residence due to her 0ld age.This is trwe. . ' N

. o }
3.That my mother died ‘le'avin'g behind the fOl'lbWing:near . t{’;\.
relatiges of my mother -at the time of death- : P

i)shri Phatik Ch.Deka age 40 years, so‘n‘ (married living
. : ‘ separately)

i1)Miss Jill Deka age 37 yrs. Unmarried daughter, (Reponent)

iii)sri'Aétom Deka age 35 yrs. son (married living
_ separately) .

¢ ¢

iv)eri Krishna Kanta Deka age 33 yrs.(married liviﬁg
separately.)

This is true.

4.That my mother was an Exgvatid@ pensioner and her  pension
sanctioned No .LMG/FEN/Ex gratia/Engg/80 dated 7-9-89 and
she drawn her pension through the State Bank of India
Raha branch saving bank a/c 'no.D/28/2650 and the las¢
payment of pension was drawn on 9-11-04.This: is true to
the best of my knowleage,belief and info:mation.
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! my mother. ti 1 her death as I am an unmarried girl and now - o
’ I have no desire. for future marrisge as I grew 0ld.This - Lo
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TO,

The Divigiunsgl Rablway Mahagely
Z‘gzﬁ‘g Railway‘.,bmncﬁng,

Subse Przyex for granting of pendion to unmsErted daughegx l

of Late Sayandhl Deka, Pensioner Noe I..MG/PEN/Ex- '
gral:ia/ ENGG/8O dte 10/7/89% ‘ :

Refs My representahign dated 25/4/2005.

sir, .
with reference to the above cited subject 1 beg to

lay the following feq lines for favour of your k;nd'conside-

yaticn and sympathetic oxdere

That sir, my mother Late Sayandhi Deka was grankted pension

vide Noe LWG/PEN/Exe gratie/ Engg/ 80 dated 10/7/1989 subsequent

~ to the death of my father Late Haema Ram Déka, Ex./ G- man/jid.

That Sir, my mothex Late Sayandht Deka aomeMOwtnanaged
her Livelihood with the monthly pension granted by your ¢goode
self and being an unmarxied daughter I took the responsibi-

ity to ldok aftex my old mothers All Of my three adult

brothers have separated frxom my mother during hex life time
making thdr livelihoods On my part, I have not been maxried

~and I have no desire for future marriage « Now I am about

43 years olG.

That Sir, my mother éayandhi Deka expired on 2/3/2005
due to old age allment and after her death I amn quite help~
less and faclng great difficulties to make my livelihood
having no other source of income .

That Sir, being an unmarried daughter of my parents
I consider it légitimate to apply for montﬁly pension subse=
wien: ko the death of my pensioner mother and eaccordingb
sibmitted representation dated 25/4/2005 . Praying for
cranting ., pensionexy benefit .3t 1s understood that provisions

have heen made by the Govte of Indla for granting of pensiongry

benefits to unmarried daughter ilrrespective of age limit,
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1, therefore, pray YOur honour kindly to consider
my case £avaurobly -and to grant monthly pension paya-
ble &0 me after the death of my pénsloner mothex at-af ¢
carly date and oblige . ’ '

: o _
Dokt 29,609 ' Yours falthfully;

vass QAL pllca.
(MLss Jilli Deka )

vill, & P.O. Pub= guimari
via Chaparmukh,

pist. Nagaon ,Assan,

pin= 782425,



A No. I/19/U3-P&PW (E) Yi '
’ . ‘Government of India : é -

T e | X " Ministry of Personnel, P.G. & Pension ) o
- o en | Department of Pension & Pensioners’ Welfare fé/ g WHe— §
. b .  — =
)  omudl . . . at-a-a(;:t-u-a-u-a(-a- .
L »fﬂ"iﬂl’ . ] | o
e o _ - » Lok Nayak Bhawan,
S T ey . . " Khan Market; New Delhi .
: ' ‘ ' # . Dated:. 6th. September 2007 -
3 OFFICE MEMORANDUM
¢ . )
: Subjecﬁ Extensmn of scope of family Pension to unmarried daughters  *

of Central Government servants/ pensioners.

-

Fa {, ﬁ o The under31gned is directed to say that as per ex1st1ng provisions
B R under clauses (ii) and (iii) of sub-rule (6) of Rule 54 of the C.C. S. (Pension)
* . Rules, 1972, read with of para 7.2 (b)of this Department’s O.M. No. 45/86,/97-
P&PW (A)-Part I dated the 27® October 1997, son/daughter including
widowed/ divorced daughter is eligible for grant of family pension till he/
she attains the age of 25 years or upto the date of his / her marriage/
remarriage, whichever is earlier subject to income criterion Taid down in this
Department’s O.M. No. 45/51/97-P&PW(E) dated the 5% March 1998 which
stipulates that a son/ daughter, including widowed/ divorced daughter,
e T shall not have an income exceeding Rs. 2550/~ per month from employment
O . in Government, the private sector and self employment, etc., to be eligible for
ROy : family pension. Orders were also issued vide this Department’s O.M. No.
e 45/51/97-P&PW (E)(VolIl) dated 25t July 2001 regardmg eligibility of
Coa " disabled divorced/ widowed daughter for family pension for life subject to
.conditions mentioned therein. Further, orders were issued for makmg the
widowed/ divorced daughter eligible for family pensmn vide “this

o Department’s O.M. of even number dated 25" August, 2004. i . .

L 2. The Staff Side of National Councﬂ (JCM) had raised the issue of
" extension of scope of family pension to unmarried daughters. of the
Government servants/ Pensioners even after attaining the age of 25 years at

- par with the widowed/ divorced daughters, which has been agreed to in

~ principle. It has, accordingly, been decided that the unmarried daughters
beyond 25 years of age shall also be eligible for family pension at par with the
‘widowed/ divorced daughters subject to other conditions being fulfilled.

__ Grant of family pension to unmarried/ widowed/ divorced daughters shall

~ . be payable in order of their date of birth and younger of them will not be -

S ehglble for family pension unless the next above her has become ineligible for
. grant of family pension. It is further clarified that family pension to

. unmarried/ widowed/ divorced daughter$ above the age of 25 years shall be

.. payable only after the other eligible children below the age of 25 years have

" . - ceased to be eligible to receive family pension and that there is no dxsabled

Chlld to. receive the famlly pension. v

-_-),

- Thls lssues with the concurrence of the Mlmstry ‘of Finance,
i epartment of Expendxture vide their U.O. No 380/E.V/2006 dated

'_;w1t.h the ‘Comptroller and Audltor General of Indla, vide thelr U.0. No. 56
' Audit (Rules) / 12—2007 dated 22. 05 2007.

e

(M. P. Singh)
Direétor




